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APPLICATION NO., %82 - / 88(F)
w.P. NO. /

N | S |
Applicant(s) Respondent(s) ' _ _ '
Shri Mohd. Athaulla - v/s The Commandant, Station Headquerters,

To ' Cubbon Road, Bangalore & another

1. Shri Mohd. Athaulla
Gardnar/Safaiuala
Depbt Bn., MEG & Centre
Bangalore - 560 042

2, Shri N. Raghavendra Achar
Advocate :
1074-1075, Banashankari I Stage
Sreenivasanagar I1 Phass
Bangalore -~ 550 050

3+~ The Commandent -
Station- Hsadquarters
Cubbon Road
Bangalore -~ 560 001

Subject H

SENDING_COPIES OF ORDER PASSED BY THE BENCH

4, . The Commanaant
MEG & Centre
Bangalore - 560 042

5. Shri M. Vasudeve Rao .
Central Govt. Stng Counsel
High Court Building
Bangalors - 560 001

2 {

Encl-: As above

Please find enclosed herewith the copy of ORDER/SGAYAHIBERGMMGADEA
passed byAthis Tribunal in the above said application(s) on

9

" 7-9-88
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® Central Civil Services (Classification, Control & Appeal) = -

Rules, 1965 are still pending. But not withstanding the

'CENTRAL ROMINISTRATIVE TRIBUNAL -

| - 'BANGALORE |
DATED THIS THE 7TH DAY OF SEPTEMBER, 1988

- 1 -] Hon'ble Shri Justice KeSs Puttasuamy; UiceeChairman
Present and

Hon'ble Shri L.H.A. Rego, Member (A) .

APPLICATION NO. 982 /88

~N

Shri Mohd. Athaulla,
S/o Late Md, Mustafa,
Gardner/Safaiuala,
MEG & Centre,

Bangalore. ceo Applicant.
N .
(Shri M, Raghavendrachar, Advocate)
Ve

1+« The Commandant, :

Station Head Quarters,

Cubbon Road, B'lore.
2., Commandant,

- MEG & Centre,
Bangalore. - +e. Respondents.

(Shri M. Vasudeva Rao, C.G.5.5.C.)

This application having come up for hearing to-day,

Vice-Chairman made the following:

GRDER

In this application made unde? Section 19 of the
Administrative Tribunals Act, 1935 (‘Acf'), the applicant
has challenjed order No. S50-114/C/14/Q4DB dated 12.2.88
(Anhéxufe E) made by the QM, Depot Battalion, Madras

Engineer Group & Centre (@M) in so far as it had withheld

Il 2. For certain periods of service the details of
/£ are not necessary to notice;disciplinary'proceedings

fﬁitiated against the apolicant under Rule 14 df'the'

i
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same, the applicant claimed for sanctioning “hiS'i?u’tu{i’ A
increments and to complete the disciplinary procéedings
vuith axpedition, The Q.M. has rejected-the‘formér.

Hence this application.

3. In his reply, the respondents has resisted this

agnlication.

! 4, Shri M.R, Achar, learned counsel for the;appli-

cant, contends that the future increments of his client

were in no uway related to the disciplinary oroceedings.

~ .

initiated against him and there was no justification for

withholding them at all.,

5, Shri M. Vasudeva Rao, learned Additional ﬁentral
Government Standing Counsel, appearing for the respondents
contends that till the discinlinary proceedings were
completéd, the claim of the applicant for tuture increments

cannot be considered and granted.

6.’In the impbuyned order, the compestent auth;rity
has declined to consider the cas= of the applican£ for
increments till the disciplinary proceedinQS‘initiated
against him under Rule 14 of the CCS (CC&A), Ruléé, 1965
is completed and his unauthorised absence regularised.
Before the comnletion of those oroceedings it uouid be
someuhat odd for the authority to yrant all such incre- .
ments as are due to the applicant; e are of tHéJQiéQ
that the reason on which the authority had withheld the

future increments is sound and legal. Je see no reason/

justification to intertere with the order made by the Q.M.

7. Ue find that the disciplinary proceedings initiated

as early as in 1985 has not so far been completed,

|
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Uhenever disciplinéry proceedings are initiéted‘it is
proper'for théxauthorities toicomplete them with all
such expedition as is possible in the circumstances.

’

We are of the view that having regard to all the facts
s ’ .
i and circumstances, it is proper to direct the respon=
dents to complete the disciplinary proceedings with

\

expedition and in any event within six months.

8. In the ligh£ of our above discussion, we direct
\the resoondents to complete*the disciplinary proceedings
initiated agéinst the applicant Qith éli such expedition
as 1s possible in the circumstances of the case and in
any event within six months from the date of -receipt of

this order and then decide the claim of the applicant

for increments with expedition.

3. Application is disposed of in the above terms.
But, in the circumstance, ue dirzsct the parties to bear

their oun'bosts.
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[ ) . BANGALORE BENCH
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Commercial Complex (8OR)

Indiranagar

Bangalore - 560 038

Pated 3 &

13 SE P1988 |
i  APPLICATION NO. 982 / 88(F)
w.‘p. ND. j

5 Applicant(s) : Respondent(s) _
! Shri Mohd. Athaulla v/s The Commandant, Station Headquarters,
j To Cubbon Road, Bangalore & another
1
{ ~ - :
e _ ' o
g \///4</ﬂ5hri Mohd. Athaulla , 4. The Commandant
! Gardner/Safaiwala MEG & Centre | -
; Depot Bn., MEG & Centre Bangalore - S60 042

Banga 8 -~ 560 042
ng lor 5. Shri M., Vasudeva Rao

2, Shri m. R havendra Achar Cantral Govt. Stng Counssl
Advocate e : High Court Building
1074-1075, Banashankari I Stage ' Bangalore ~ 560 001

Sreenivasanagar 11 Phasse
Bangalore ~ 560 0S50

3. The Commandant -
Station- Headquarters
Cubbon Road :
Bangalore - 560 001

Subjéct SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed hereuuth the copy of U"RDER/SW/QNWMM

passed by this Tribunal in the above said application(s) on 7-9-88
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i CENTRAL ADMINISTRATIVE TRIBUNAL
-~ ehWehtoRe
'DATED THIS THE 7TH DAY OF SEPTEMBER, 1988

Hon'ble Shri Justice K.S. Puttasuémy, Vice-chairman
Present , and - o ' :
T Hon'ble Shri L.H.A. Rego, Member (A)

APPLICATION NO. 982/88

~

[
Shri Mohd. Athaulla,
S/o Late Md. Mustafa,
Gardner/Safaiuwala,
MEG & Centre, - . '
Bangalore. ' _ cee Applicant.,

i
i

(Shri-m, Raghavendrachar, Advocate)
. V.
1. The Commandant,

Station Head Quarters,
Cubbon Road, B'lore.

2, Commandant,

MEG & Centre,
Bangalore. cee Respondents.

(Shri M. Vasudeva Rao, C.G.5.5.C.)
This application having come Qolfor hearing to-day,
Vice-Chairman made the following:
O0RDER

.In this application made under Section 19 of the

Administrative Tribunals Act, 1935 ('Act'), the applicant

2. For certain oeriods of service the details of
whkch are not necessary to notice,disciplinary‘proceedings

initiated against the apolicant under Rule 14 of the

" Central Civil Services (Classification, Control & Appeal)

Rules, 1965 are still pending. But not withstanding the




‘séma,'the{applicant claimed for Sanctibhingjhisifuture'
incramehts and to complete the disciplinary pro;éadings"
uith'exbadition. The Q.M. has rejected the former.

Hence this aoplication.

3. In his reply, the respondents has resisted this

~aoplication.

] 4, Shri M.R, Achar, learned counsel for the appli=-
cant, contends that the future increments of his client
were in no way related to the disciplinary proceedings

initiated against him and there was no justification for

withholding themat all.

5. Shri M, Vasudeva Rao, learned Additional Central
Government Standing Counsel, appearing for the respondents
contends that till the disciolinary proceedinys uwere
complet?d, the claim of the applicant for tuture increhents

cannot be considered and granted.

6. In the Lmougned order, the compotent authority
has declined to consider the case of the appllcant for
increments till the disciplinary proceedings initiated

against him under Rule 14 of the CCS (CC&A), Rules, 1965

is comoletad and his unauthorised absencs regularlsed;’
Before the comoletion of those oroceedings 1t uould beA
someuwhat odd for the authority to yrant all such incre~-
ments as are due to the applicant. e are of the‘vieu
that the reason on uhich the authority had withheld the
Futgre increments is sound and legal. Je see no_reasoﬁ/

justification to interiere with the order made by the Q.M.

7« We find that the disciplinary proceedings initiated

as early as ii. i L0 o not so far been completed.




Whenever disciplinéry proceedinys are initiated it is

proper for the authorities to complete them with all

-suth expedition as is possible in the circumstances.

4

We are of the view that having regard to all, the facts

Vs
and circumstances, it is proper to direct the respon-
dents to complete the disciplinary proceedings uith

)

expedition and in any event within six months.

8. In the light of our above discussion, ue dirsct

-the respondents to complete the disciplinary procgedihgs

initiated against the applicant pith all such expedition
as is possible in the circumstances of the case and in
any event within six months Frcm the date of rsceipt of
this order anc then decide the claim of the applicant

for increments with expedition.

.9. Application is disposed of in the above t erms.
But, in the circumstance, uwe direct the parties to bear

their oun‘ccsts.
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CENIRAL ROMINISTRATIVE TRIBUNAL
BANGALORE BENCH
tEKEELSE

, ?) _ Commercial Complex (BDA)

Indiranagar
langalore ~ 560 038

Dated 3 1«' APR1989

IA I IN  APPLICATION NO ¢8) 982

Sreenivasanagar II FPhase
Bangalore -« 560 050

.2. Shri M. Raghavendra Achar

Advocate
1074-1075, 4th Cross
Banashankari I Stage
Sreenivasanagar II Phase
Bangalore = 560 050

4

3. lThe Commandant

‘Station Headquarters
Cubbon Road
Bangalore = 560 001

/ 88(F)
W,P, NO (S) /
Applicant (& Respordent’ (s)
] . ’

.8hri Mohd. Athaulla V/s The Commandant, Station Headquarters,
To 4 Cubbon Road, Bangalore & another
1. Shri Mohd. Athaulla | 4. The Commandant

C/o shri M. Raghavendra Achar MEG & Centre

Advocate ' Bangalore = 560 042

1074=-1075, 4th Cross :

Banashankari I Stage 5. Shri M. Vasudeva Rao

Central Govt. Stng Counsel
High Court Building
Bangalore = 560 001

- Subject ¢+ SENDING COPIES OF ORDER PLSSED BY THE BENCH

- Please find enclosed herewith a copy of ORDERABRAY/ MREKKKGRBERX

passed by this Tribunal in the above said application(g) on 6-4-89
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® In the _Central Administrative

) Tribunal Bangalore Bench,
, o ‘ _ Bangalore '
Mohd, Atheulla = ' ‘ P} ﬂ% 88/ The Comeendent, Station HQ,

Blngaloro & ancther
Order Sheot (contd)

L Raghnyondrn Achar ) o 7 -9 - ) o M. Vasudsve Rao
Date : Office Notes . ‘ E Orders of Tribunal
VC/LHAR
6-4-1989 -

1

ORDERS ON I.A.I - APPLICATION i
FOR EXTENSION OF TIME

e oty = i g+

In this applicaticﬁ, the

respondents have sought'for

Y AR

extension of time by -ghother A
3 months, I.A.T is pasxli opposed

|| by the applicant,

“Anane, . :
Mejheard both sides, WYe are - |
| setisfied that the facts znd circum-
stancés stated in I.A,1 justifiesMJF'
to arent.3 months extenéiqn. We
therefore 2llou I.&,I znd-extend |
TRl b;{,awu\m MWMM
ok for complying with our b’

~

ore’er mede on 7th Septr.%988.
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